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ORIGINAL APPLICATION NO. OF 2025/EZ
(Under Section 18 read with Sections 14, 15 of
National Green Tribunal Act 2010)

IN THE MATTER OF:

Soubhagya Patra
.... Applicant

VERSUS
*7Odisha, S +ele. pollciom comtrol Boasd

Respondents

SYNOPSIS
That the Applicant States that your Applicant is a villager residing

in the village where the private respondent is carrying on illegal
sand mining at Balada (Nainlo) Sand Quarry lying at Nanda Devi
River at Village Balada under Kantapada Tahasil over an area of
Ac. 12.00 or 4.85 Ha. The private respondent, have flouted
clauses and conditions laid down in the Environmental
Clearence is continuing with the illegal mining outside the plot
designated and transporting illegally mined sand is done using

village road, causing pollution. Hence this Application

112 0CT 2095



ORIGINAL APPLICATION NO.
(Under Section 18 read with Sections 14, 15 of National
Green Tribunal Act 2010)

IN THE MATTER OF:
Soubhagya Patra

.... Applicant

VERSUS
‘Odisha, S¥aXe. po((luem comirol B oard

...... Respondents

LIST OF DATES
1B 05.08.21 Environmental clearance granted for

a period of 5 years for sand mining
activity at Balada (Nainlo) Sand
Quarry lying at Devi River at Village
Balada under Kantapada Tahasil
over an area of Ac. 12.00 or 4.85 Ha

2 17.07.2022 The private respondent being the
successful bidder under the
provisions of OMMC Rules, 2016
had filed an application for transfer of
EC granted by State Environment

Impact Assessment Authority

12 0CT 2025



Odisha, Bhuﬁ

favour urs
PULRXC

Tahasildar,

requested SEIAA to transfer the EC

in favour of the private respondent

28.02.2023

on a complaint received regarding
illegal and excess mining, a joint
enquiry was conducted by a team
comprising of Tahasildar,
Kantapada, Deputy Director of
Mines, Cuttack, Geologist Cuttack
amongst others on 27.01.23 which
submitted its report dated 28.02.23
wherein it was concluded, upon
survey, that the private respondent
has excavated approximately 38078
m3 of sand which is beyond the limit

22/04/24

That inspite of the fact that penalty
was imposed on the private
respondent for illegal extraction of
sand, the Environmental clearance
was amended based on the
replenishment study done by M/s
Geomac Solutions Pvt Ltd that
envisaged quantity of sand
replenished is 22009 cum, it was
recommended and stipulated that

12 0CT 2275



only 22009 cum is the maximum
quantity of sand that can be

extracted.

9/12/24 & 29/12/24

That the aggrieved villagers
submitted representations stating
the fact that the illegal sand mining
is causing flood destroying the
property and lives of innocent
villagers. The villagers also
submitted that - the private
respondent is mining illegally in
excess of 22009 cum sand as
specified in the EC and outside the
designated plot through out the day
by using heavy machines and
illegally transporting sand through
the narrow embankment road of the
village. Till date no action taken by
the respondent authorities

112 OCT 2025
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5. Chaudhuri
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BEFORE THE NATIONAL GREEN TRIBUNAL EASTERN Z
KOLKATA,

ORIGINAL APPLICATION NO. OF 2025/EZ

(Under Section 18 read with Sections 14, 15 of National Green Tri

Act 2010)
IN THE MATTER OF:

Soubhagya Patra, P.O. Badamulai, near Ananta Basudev Mandir,

Town/District : Cuttack, Odisha -754018
......... APPLICANT

VERSUS
1. Odisha State Pollution Control Board, through the  Member

Secretary, Paribesh Bhawan, A/118, Nilkantha Nagar, Unit — VIII,
Bhubaneswar, Odisha, PIN — 751012, At/P.O./District : Cuttack.

Email — member.secy@ospcboard.org

2. Deputy Director of Mines, Cuttack, At/P.O./District : Cuttack.

PIN — 754021, Email — mo.cuttack@orissaminerals.gov.in

3. Collector & District Magistrate, Cuttack, At/P.O./District : Cuttack.
PIN — 753002, Email — dm.cuttack@nic.in

4. Tahasildar Kantapada, At/P.O. Kantapada, P.S. Olatpur, District :
Cuttack Collectorate, PIN-754018,
Email-tahasildarkantapada@gmail.com
‘5. M/s. Suryavanshi Earth Movers, Represented through its Managing
Partner, Mr. Bibekananda Dash, Office, At-Sibanarayanpur,
P.O/District- Keonjhar, PIN — 758022.

6. State Environment Impact Assessment Authority, through the
Member Secretary Odisha, SRF — 2/1, Acharya Vihar, Unit — IX, OPTCL
Colony Ananda Bazar, Bhoi Nagar, Bhubaneswar, Odisha, PIN — 751022,

Email — ms-sciaaor@gov.in

'12 0CT 2025



THE HUMBLE APPLICATION OF
ABOVENAMED

MOST RESPECTFULLY SHOWETH:

1. THAT the address of the Applicants is as given above for the

service of notice of this Application.

2. THAT the addresses of the Respondents are as given above

for the service of notice of this Application.

3. That the Applicant States that your Applicant is a villager
residing in the village where the private respondent is carrying on
illegal sand mining at Balada (Nainlo) Sand Quarry lying at
Nanda Devi River at Village Balada under Kantapada Tahasil
over an area of Ac. 12.00 or 4.85 Ha. The private respondent,
have flouted clauses and conditions laid down in the
Environmental Clearence is continuing with the illegal mining
outside the plot designated during night time and transporting
illegally mined sand is done using village road, causing pollution
and flood in and around the Nanda Devi River. Hence this

Application

5. BRIEF FACTS OF THE CASE:

(A) The Applicant states that the Applicant is a villager residing in
the village where the private respondent is carrying on illegal
sand mining at Balada (Nainlo) Sand Quarry lying at Nanda Devi

River at Village Balada under Kantapada Tahasil over an area of

12 0CT 2025



Ac. 12.00 or 4.85 Ha. The illegal sand mini
erosion and flood which in turn is effecting\
residents living in and around the area

( B') The Applicant states that according to the guidelines for

Sand Mining Ministry of Environment, Forest and Climate

change January, 2020;
“Mining within or near riverbed has a direct impact on the
stream's physical characteristics, such as channel geometry,
bed elevation, substratum composition and stability, in-
stream roughness of the bed, flow velocity, discharge
capacity, sediment transport capacity, turbidity, temperature
etc. Alteration or modification of the above attributes may
cause an impact on the ecological equilibrium of the riverine
regime, disturbance in channel configuration and flow-paths.
This may also cause an adverse impact on in-stream biota
and riparian habitats. It is assumed that the riparian habitat
disturbance is minimum if the replenishment is equal to
excavation for a given stretch. Therefore, to minimize the
adverse impact arising out of sand mining in a given river
stretch, it is imperative to have a study of replenishment of

material during the defined period.”

12 0CT 2029
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( C ) The Applicant states State Environment -
Authority Odisha, Bhubaneswar (SEIAA) vide\l‘t

05.08.21 granted Environmental Clearance to respondent no.4 for

etter dated

a period of 5 years for sand mining activity at Balada (Nainlo)
Sand Quarry lying at Devi River at Village Balada under
Kantapada Tahasil over an area of Ac. 12.00 or 4.85 Ha. The
conditions of Environmental Clearence clearly puts forth that the
mining shall be done by manual method no transportation is to
be allowed on any road passing through village habitations .
Extraction and loading of sand into trucks will be done and
covered with tarpaulin.

A copy of the letter dated 05.08.21

annexed herewith as ANNEXURE-A.

D) That on 13.07.22 EC was transferred in favour of
respondent no.5 by State Environment Impact Assessment
Authority Odisha, Bhubaneswar (SEIAA). It is relevant to state
that the condition with regard to quantity of extraction of sand as
mentioned in Clause 9.2 in the letter dated 05.08.21 under
Annexure-1 was also stipulated in letter dated 13.07.22 in Clause
3. The Project proponent was only allowed to extract 25000cum
sand with depth of 2.5 meter in the first year.

A copy of the letter dated 13.07.22 is

annexed herewith as ANNEXURE - B.

d) The State Pollution Control Board vide its letter dated
22.09.22 had granted the Consent to Operate in favour of the
private respondent. Thereafter vide its letter dated 01.10.22, the
State Board granted Consent to Operate as stipulated under

172 0CT 2025
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of Pollution) Act, 1981 in favour of the respondent no.5, with
conditions stipulated therein, specifically it was stipulated that
dust suppression on mine haul roads shall be carried on and the
order may be revoked in case the stipulated conditions are not
implemented, the consent was valid till 31.03.2025.
A copy of the letter dated 01.10.22 is annexed
herewith as ANNEXURE-C.

e) As the matter stood thus, on a complaint received regarding
illegal and excess mining, a joint enquiry was conducted by a
team comprising of Tahasildar, Kantapada, Deputy Director of
Mines, Cuttack, Geologist Cuttack amongst others on 27.01.23
which submitted its report dated 28.02.23 wherein it was
concluded, upon survey, that the private respondent has
excavated approximately 38078 m3 of sand which is beyond the
.stipulated condition as mentioned in clause 9.2 i.e. the extraction
of sand shall not exceed 25000 Cum.

A copy of the report dated 01.03.23 is annexed
herewith as ANNEXURE - D.

f) Pursuant to the above, the Tahasildar, Kantapada, vide its
letter dated 04.03.23 directed the private respondent to stop the
quarry operation until further orders. Thereafter vide letter dated
15.03.23, the Tahasildar, Kantapada intimated the private
respondent to deposit a sum of Rs. 38,38,814/- which included
the Royalty, Additional charge, DMF, EMF and penalty as per the

12 OCT 2025
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week with a direction to obtain revised mini Operation.
Inspite of the above letter, the private respondent  did not make
the deposit for which a reminder was issued vide letter dated
28.03.23 by the Tahasildar, Kantapada to deposit the same by
end of March 2023.
Copy of the letter dated 04.03.23, letter dated
15.03.23, letter dated 28.03.23 and Letter dated
21.06.23 are annexed herewith as ANNEXURE-
E. ANNEXURE-F , ANNEXURE-G &
ANNEXURE -H respectively.

g)  The calculation of Penalty for illegal extraction of sand was
ten lakh, thirty thousand, five hundred and fourteen and additional
four lakh sixty one thousand three hundred and sixteen,
respondent no.5 deposited only an amount of Rs. 8,00,000/- for
which the Tahasildar, Kantapada, vide its letter dated 21.06.23
directed the private respondent to deposit the balance amount of
six lakh ninety thousand within a week.

A copy of the letter dated 1.08.23 is annexed

herewith as ANNEXURE-I.

h) The Applicant submits that inspite of the fact that the
respondent no.5 have flouted clauses and conditions laid down
in the Environmental Clearence, the state authorities have failed
to take steps against the respondent no. 5, for violation of the
conditions of consent to operate and Environmental Clearence

due to which the respondent no.5 is continuing with the illegal

12 OCT 2025
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mining as well as transportation of the ¥

which is illegal and arbitrary.

)] That the Applicants most humbly and respectfully submits
that the lessee of the Balada (Nainlo) Sand Quarry in utter
disregard to the mining plan and environmental clearance is
violating the conditions in the following manner
(a) Respondent no.5 is using heavy machinery / excavator for
mining sand illegally for which adverse impact in the river flow
velocity, discharge capacity, sediment transport capacity causing
flood and effecting lives of villagers.
(b) Respondent no.5 is transporting sand through overloaded
vehicles without cover them with Tarpaulin causing air pollution
( ¢) Using village road , that is also the embankment road,
contrary to the condition of Environmental Condition.
(d) lllegal mining done during night time.
( ) No plantation done on the banks of the river ,along the
approach road or any other area.

k) That inspite of the fact that penalty was imposed on the private
respondent for illegal extraction of sand, the Environmental
clearance was amended on 22/04/24 based on the replenishment
study done by M/s Geomac Solutions Pvt Ltd that envisaged
quantity of sand replenished is 22009 cum, it was recommended
and stipulated that only 22009 cum is the maximum quantity of
sand that can be extracted, conditions of the original EC

remaining the same. Copy of the Amended EC is annexed
herewith and marked as Annexure J.

12 0CT 2025



to bring
forth the illegal mining done by the private respondent by using
heavy machines even during night time using the village road for
transporting illegally mined sand and causing pollution in the
village. Air pollution is caused by the trucks plying illegally using
village road, during transportation sand becomes air borne
causing pollution.

A copy of the letter dated sﬁ/[p/zé-, is annexed

herewith as ANNEXURE-K.

J) That the aggrieved villagers submitted representations in
the past putting forth the fact that the illegal sand is transported
through the village road and illegal mining outside the plot
designated for mining is causing pollution in the village.

K) The Applicant also submitted that the private respondent is
mining illegally in excess of 22009 cum sand as specified in the
EC and outside the designated plot through during night by using
heavy machines and illegally transporting sand through the
narrow embankment road of the village. ANNEXURE - L

(k) That the Applicant states that the villagers approached various
state authorities ventilating their grievances about the illegal
plying of vehicle and pollution caused thereof, but till date there is
no relief , no action is taken by the respondent authorities. The
RT! Reply dated 15/05/25 received by the Applicant from the
mining officer Cuttack, show that the Road to Balado Nainlo river

12 06T 3350
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bank is towards North East and through ﬁ
designated road the truck carrying sand can pl
ilegal sand miners are using the narrow roa
embankment of the village that is towards south east, for
transporting sand. Copy of the RTI Reply dated 15/05/25 and

pictures of the village road is annexed herewith and marked as
ANNEXURE-M

(L) That the Applicant states that the RTI reply of the Mining
Officer Cuttack dated 15/05/25 encloses information  from
1/11/24 to 17/01/25 which show that mining is taking place at
12.27.28 am in the morning at Balada Nainlo Devi river and for
two months the dispatch quantity of sand is 348 cum. The
dispatch quantity is completely wrong considering the fact that
even if the number of trucks transporting sand is 15 per day
considering the number of trucks evident in the Annexure 13 of
this Application and then taking into account the reply dated
15/05/25 of the Mining officer Cuttack that states that 16 cum of
sand is carried per truck, if the truck carries 16 cum sand then
per day then it amounts to 240 cum sand per day and 7,200 cum
sand per month and 86,400 cum sand per year that is way
beyond the extraction limit of 22009 cum per year as provided in
the Environmental Clearence. Copy of the RTI reply dated

15/05/25 is annexed herewith and marked as Annexure N.

( M) The Applicant states that the RTI reply dated 15/05/25 show
that only 20 trucks are transporting sand for two months which is

completely wrong as Annexure 13 with the Original Application

17 0OCT 2025
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show that more than 15 trucks are plying at that pa 'Cap
OB

one day ,illegally using the south east village road. ODT_ %
( N) The Applicant states that the simple mathematics show that
the number of trucks = Total sand volume divided by volume per
truck. So ---- =38078 cum divided by 16 cum= 2379.87 that is
approx 2380 number of trucks are plying per month and illegally
using the south east village road. Therefore per day more that 79
number of trucks are plying illegally using the south east village
road. The contention of the Original Applicant is that 38078 cum

sand is extracted per month illegally from Balada Nainlo Devi
river

( 0 ) The Applicant states that there is no other alternative legal

remedy and the remedy sought for herein would be adequate full
and complete.

( Q) The balance of convenience lies in favour of the Applicant
and the Applicant shall suffer irreparable loss and injury if the

relief as prayed before this Hon’ble Tribunal is not granted.

6. GROUNDS :

A. For that owing to the illegal operation of the sand mine and
illegal plying of heavy machineries and trucks, the villagers faced
lot of difficulties in their day to'day living as well as environmental
hazards, including air and water pollution, and hence warrants
interference of this Hon’ble Court.

B For that the privaté respondent have excavated
approximately 38078 m3 of sand which is beyond the stipulated

17 0CT 2025
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condition as mentioned in clause 9.2 i.e. the ‘ext

shall not exceed 22009 cum which in itself is\
beyond the scope of lease agreement as
Environmental Clearence for which the private respondent is
liable to be held responsible.

C For that The respondent authority failed to appreciate that e
private respondent is engaging heavy multi axle vehicles for
transportation of sand, (Mines & Minerals) from the sairat source
by using village road, which is not equipped to bear such traffic
and neither same is permitted under the rules:

D For that though the sairat source is in village Balada which
is in the district of Cuttack but there is no road for said source
and the private respondent is using the road through Nainlo in
the District of Jagatsinghpur creating danger to the only narrow
village embankment road

E. For that the respondent authorities failed to address the
grievances of the aggrieved villagers who submitted
representations dated 9/12/24 and 29/12/24 stating the fact that
the illegal sand mining is causing flood destroying the property
and lives of innocent villagers. The villagers also submitted that
the private respondent is mining outside the designated plot
through out the day by using heavy machines and illegally

transporting sand through the narrow embankment road of the
village

F. FOR THAT the acts and conducts of the respondent

authorities are arbitrary, malafide and vexatious inasmuch as in

violation to the guidelines provided by the MoEF&CC in the

12 OCT 2025




18

Sustainable Sand Mining Management Guidelin

Enforcement & Monitoring Guidelines for Sand Minin

G. FOR THAT the manner, in which the Respondent authorities
have deliberately abused their respective delegated powers by
indiscriminate river sand mining directly, influences the shape of
the riverbed. This often results in many indirect and cumulative
effects on the physical characteristics and the dynamic
equilibrium of erosion and sedimentation of a river, and will cause

an adverse impact over the ecological balance.

7. LIMITATION

The Applicant declares that the cause of action in the instant
case, accrues and continues from day-to-day, Such cause of
action is renewing on a day-to-day basis and as such the question
of applicability of the limitation prescribed in Section 14 (3) of the
National Green Tribunal Act, 2010 does not arise.

8. INTERIM RELIEF:

Pending disposal of the application, under the circumstances as
aforesaid the applicant most humbly prays before this Hon'ble
Tribunal may be pleased to:

1la. May direct constitution of a High level Independent
Committee to assess i) Cost of river bed material illegally mined
ii) Cost of ecological restoration and environment compensation.

12 0CT 2025
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1b. Stop illegal extracting of sand sand from villageyt Q /

no.128 of khata No.331, Tahasil- Kantapada, P.S. G
District Cuttack, Odisha till the disposal of this Application.

1C. And such further order or orders as may be fit proper and

necessary in the facts and circumstances of the case.

9. PRAYER

In view of the above facts and circumstances it is most

respectfully prayed that this Hon’ble Tribunal may be pleased to:
A. Stop illegal extracting of sand sand from village Balada, Plot
no.128 of khata No.331, Tahasil- Kantapada, P.S. Govundapur,
District Cuttack, Odisha
C. Direct the Respondent authorities not to violate the conditions of
Environmental Clearence from using the South west village road

for illegal transportation of sand.

D. And such further order or orders as may be fit proper and

necessary in the facts and circumstances of the case

E. Cost of and/or incidental to the instant application;

12 0CT 2025
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| am, Soubhagya Patra , son of Samrat Patra, residing at Badamulai, near Ananta
Basudev Mandir, Brahmanabati, Cuttak- 754018, aged about 30 years, by religion
Hindu, by occupation- Farmar, | am Applicant of this instant Original Application, |
do hereby verify that para --£-&Z-—- of the Original Application are true to the best
of my belief and Knowledge, rest are humble submissions before this Hon’ble Court

and no part of the report is false and nothing has been concealed therefrom.
Verified at Kolkata on this the .......... day of October, 2025

Prepared in my office

Sobho e pasa
___AOM é{ _ DEPONENT
Advocate
F/ 1815 /2622
Sahadeng W@ CE;’Y@/Y\ «COM™
. CHAUDHU}
* NOTARY %

| GOVT. OF INDIA

Regd. No.-6584/08

Bidhannagar Court
*-Nor 24}

49 0CT 2025
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
ODISHA, BHUBANESWAR

st den e BR AR 0BE and EIA Nolification, 2006 by tie Mot F & GG Oau of BN
SN RROnAnt e ar TRI022, Tt DR74-284107249 E-mml seaannssiddagmant con

2042 [SEIAA o B-8120d)

File No. SEIAA-1322/02-2021

To

The Tahasildar. Kantapada,
Tahasil-Kantapada
Dist-Cuttack

Sub’ Proposal of Tahasildar, ‘Kantapada:for. mining:of sand from Balada Sand Quarry
over an area of 12.00acres Olﬁ;\4.‘85'haéat,_ village— Balada, Tahasil- Kantapada,

Ref SEIAA File No: SEIAA-1322/02:20

Sir S ol Bt
application .dated -08.02.2021 for grant of

This is with r,eferen’cge'- -'{'ov”i;}j\e‘_
fﬂlq_gr mode) ‘for the proposed activities

environmental clearance (subritted i the 6

mentioned above. , Sl e T
2 [The application. has’be-e'n 'isubﬁiiti‘éd_'ir)‘:;t_hé "bf.ﬂine'"modc‘é because there is no
provision at presen't'for ﬁling‘EC' appjicatidﬁ ‘for such cases (minor mineral extraction
involving area less than or equal fo 5hé; i,e., B2 category projects) in the online mode
before SEIAA in the PARIVESH portal. The relevant application Form-iM does not
appear on the screen of the said portal when EC application is to be filed to SEIAA]. The
applicant has submitted the application in Form-l.i.e. the Form in which appiications for -
minor mineral projects were being submitied upto the year 2016 before SEIAA. The
Form-l does nnt contain some of the situational information relating to environmental
sensitivity, but much of the required information has been submitted by the applicant in

the Checklist and also in the PFR.
3. The application: in Ferm-! is supported by other necessary documents, namely the

PFR. DSR. EMP, Approved Mining Plan and Checklist.

1
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4. The proposed activities in a nut shell are as follows: -

5.
2006 as amended time to time,

Category B2 as the mining |

a.

This is a proposal for mining of sand from Balada Sand Quarry lying in the Devi
River bed located at village— Balada, Tahasil- Kantapada, District- Cuttack,
over lease area of 12.00acres or 4.85ha.

The mine area is a part of the Survey of India Toposheet No.F45U/3. F45U/4
bounded by Latitude: 20°16'22.7" N to 20°16'28.1” N and Longitude: 86°02'53.1"E
to 86°03'03.2" E. :

The mining lease is an identified sairat source in the DSR. The Balada Sand
Quarry sairat source will - be Ieased out under the OMMC Rules,2016 by
Tahasildar, Kantapada to the' successful bldder(lessee) on the basis of public
auction for a lease penod of 5 years N e ol ,

The mining plan along with. the PMCP of the mmmg pro;ect prepared on benhalf of

successful bidder (lessee) has ._fbeen ﬁ:approved by Deputy Dnrector Geology:.

area.
rnlshed by-the Tahasﬂdar certifying that there is

The cluster certificate has bee'
cated within 500 meters from the penphery of the proposed mine

a. As reported by the Tdhasﬂdar thls sairat source is not a part of any

no other mine o
lease are
cluster.

As per the approved mining plan,

extracted upto a depth of 2.50 meter with an
city) during the valid lease period.

he schedule of EIA Notification,

it-is obsewed.that sand from the quarry. will be
nual extraction of sand not exceeding

25000 cum (maximum production capa

This proposal conforms to the item no. 1(a) in t
and the mmor mineral’ extraction project falls under

ease area is less than 5ha.

2
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6. The proposal is duly appraised by the SEAC in its meeting held on
29.06.2021.The SEAC has submitted the appraisal report and recommended for grant of
EC. vide their letter no. 422/SEAC-Misc-02 dated 02.07.2021.

7. The Environmental Clearance (EC) is accordingly granted to the proposed activity
of sand mining subject to the following conditions and stipulations. The EC shall take
effect from the date of registration of duly executed lease deed in this regard by the
Tahasildar and shall be coterminous with the expiry of lease period.

8. The Tahasildar, Kantapada who is the lease granting authority in this case is
responsible for monitoring _strict compliance‘of the -following conditions of grant of

environment clearance, by the prolect proponentllessee)

9. Stipulated Condmons

8.1 The project proponent has to carry out. by engaglng appropnate consultant, a study
of the annual replenishment ‘rate. of sand’ by ‘collecting pre monsoon &
post monsoon data from: the feld to know the quantum of volume of sand
deposited/replenished & extracted ;in th 9 \ lease area. The detailed
companson of both pre—monsoon and;post-mbhsoon elevatlon data shall be
e: a_nd may be calculated by

CC. Gowt. of india. ‘The fi ndmg of
the rate of replenlshment ‘of mme’

Cafter one:year ie. after
d} report is. not submitted.
plemshment of sand is

an_adhoc manner and is . liable
15%October,2022 if satisfactory replenls
The submission of study report‘of' at
obligatory for the project proponent. %

9.2 In the first year i.e. before the: ralny season 0f'2022.the. extractron of sand shall not
exceed 25000Cum, calculated by multlplymg the workmg area in sqmtr by
2.5 meter depth of excavation.

93 The project proponent should carry out Rlver bed sand mining manually by
engaging local laborers in force to check over explontatlon of sand at the

source.

9.4 Any change in the plan or quantity to be produced shall reqwre prior approval of
SEIAA._This EC shall not be transferred without the permission of SEIAA. In
case, the lease is settled in favour of any lessee, the permission of SEIAA will
be taken along with the deposit of scrutiny fae.

9.5 There shall be a ‘no working zone' to protect the embankment on both sides, road
or rail bridge in the vicinity, if any, dam, weir, water intake structure of irrigation or
dnnkmg water project, or any cross drainage structure._10 % of the width of river
shall be left intact along the embankments on both sides as 'no mining zone’.
Further, no mining shall be allowed within 200 m of any existing structures dam,

3
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weir, water intake structure of irrigation or -drinking water project, or any cross
drainage structure,_In_case of River Bridge, this no mining zone shall extend
upto a minimum stretch of 200 meters from the bridge and it may extend upto
500 meters in sensitive locations. The lease area shall be accordingly curtailed
to carve out the actual sand mining area within the leasehold. Exact map of the
lease area, and the 'no mining zone' shall be drawn to scale, showing the DGPS
coordinates of all corner points, and the location of the bridge, embankment,
extraction route & other structures: and such map has to be submitted to SEIAA by
the project proponent through the Tahasildar within three months of the date of
issue of the EC. The quantum of sand allowed to be extracted will be worked out on
the basis of the actual working area.

9.6 The lease area and the actual working area shall be demarcated on the ground by
erecting durable masonry /concrete pillars by the project proponent.

9.7 The project proponent shall take prior statutory and regulatory clearance as
required from the concerned authorities in respect of the project, before carrying out
any operation.

9.8 Mining is not permissible wrthm the water channel or-stream flow area. No stream

shall be diverted for the purpose of mlmng and no natural water course shall be

obstructed. The mining or any: ancrllary actwrty shall not in.any way disturb the flow
pattern of the nver water dunng the non ; penod There shall be no sand

9.9
water / mdustnal purpooe

9.10 The natural sand dunes rf any,
disturbed. -

9.11 No_transportation of the mmeral
passing _through vxllaqeslhabrtatronslfor
permission. Transportatron of mmerals thA ug trng_rural roads can be allowed
only by the concerned Govt:: Dep_h rnen _anchayat and only after required
strengthening, such that: the. carryrr)g 'capacrty of road is:increased to handle the
sand truck traffic. The project proponent shall bear the cost towards the widening
and strengthening of existing public roads in case: the same is proposed to be used
for the project. No movement on any road is allowed on existing village road
network without appropriately increasing the carrying capacity of such roads
Project proponent shall ensure that the road may not be damaged due to
transportation of the mineral and transport of minerals will be as per IRC Guidelines
with respect to complying with traffic congestion and traffic density. Plying of sand
extraction trucks may be allowed on roads / path ways passing close to schools.
temples, hospitals and such other public places only with prior written permission of
- competent authority.

9.12 Vehicles hired for transportation of sand from the site should be in good condition
and should have pollution check certificate and should conforrn to applicable air
and noise emission standards and should be operated only during nor-peak hours.

'lil'owed on any road
ithout prior explicit
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9.13 The vehicles shall not be overloaded and shall be covered with Tarpaulin. The
Tahasildar may collect an appropriate road maintenance levy from the lessee as
part of the lease conditions on the basis of quantum of sand transported, and utilize
the proceeds of the levy for proper maintenance of the extraction paths and roads
to prevent their degradation on account of plying of sand trucks.

9.14 The project proponent shall take all precautionary measures against causing
damage to flora and fauna of the locality. The PP shall plant and nurse to full
establishment a minimum of 100 number of saplings of native tree species along
the approach roads, river banks and in community areas in_consultation with the

: Gram Panchayat. _

9.15 Water spray should be made on the road/extraction paths to control dust emission
during transportation of sand.

9.16 The Project Proponent shall undertake phased restoration, reclamation and
rehabilitation of land affected by mining and completes this work before
abandonment of mine.

9.17 Environmental Management Plan (EMP) shall be implemented by PP to ensure
compliance with the environmental-conditions specified above. The year wise funds
eammarked for environmental protection measures shall be kept in separate account
and shall be spent . according to the :plan -proposed. Year wise progress of
implementation of EMP shall be reported 'to the: SEIAA; Odisha and OSPCB along
with the compliance report: .~ - B ST

8.18 The proponent shall t‘a‘k"e-y r'l,e‘c'e_SfS:@'r.y;; S estoensurethatthere is no adverse
impact of the mining Ope_rations},'on_.@h_é’thﬁfniéh’{habit;ati’c’_:n'-:‘ifv any, existing nearby.

9.19 It shall be mandatory for ‘the project. mianagerment to submit quarterly compliance

reports_on_the status .of implemientation of the. ‘above. stipulated _environmental
safequards to the SEIAA, Odisha /. SPECB, Odisha/ Régional Office of the MoEF&
CC. Bhubaneswar, in hard and softicopies on 18day of January, April. July. October
of each calendar vear failing which EC is liable to'be revoked. -~ =

9.20 At the end of mine closure, the proponentshaﬂxmmedxately remove all the sheds
put up in the .quar_ryandall}‘t__h'e_ed'uipméhff in the'area before closure of the quarry.

9.21 The conditions stipulated .in the environmental; cleararice. will be closely monitored
on the ground by the lease granting authority; i.e..the Tahasildar. who shall ensure
that the project proponent submits quarterly compliance reports.

9.22 The concerned Regional Office of the MOEF&CC/ SPCB, Odisha shall periodically
monitor compliance of the stipulated conditions as applicable for this project. The
project authorities should extend full cooperation to the MoEF &CC officer(s)/SPCB
officer(s) by furnishing the requisite data / information / monitoring reports.

8.23 A copy of the clearance letter shajl be sent by the proponent to concerned Gram
Panchayat /Panchayat Samiti /ZilaParisad /Municipal Corporation / Urban Local

Body as the case may be.
8.24 Project proponent shall obtain Consent to Operate from the OSPCB and effectively

implement all the conditions stipulated therein. The mining activity shall not
commence prior to obtaining Consent to Establish / Consent to Operate from the

State Pollution Control Board.

5
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9.95 The SEIAA, Odisha may revoke or suspend this EC, if implementation of any of the
above conditions is not satisfactory. The SEIAA, Odisha reserves the right to alter
/modify the above conditions or stipulate any further condition in the interest of
environment protection.

9.26 The Project Proponent (lease holder) shall inform the SEIAA of any change in
ownership of the mining lease. In case, there is any change in ownership or
mining lease is transferred, then mining operation can be carried out only
after transfer of EC as per provisions of the para 11 of EIA Notification, 2006,
as amended from time to time. '

9.27 Concealing any factual information or submission of false/fabricated data and
failure to comply with any of the conditions mentioned above may result In
withdrawal of this environment clearance besides attracting penal provisions in the
Environment (Protection) Act, 1986. i

9.28 The above conditions will be enforced inler-,"élia. under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Act, 1991 along with their-amendments and rules made there under and
also any other orders passed by the Hon'ble"Supreme Court of India/ High Court
and any other Court of Law relating to the'subject matter. -~

9.29 This Environmental Clearance’ (EC) i ordersfjudgment of Hon'ble
Supreme Court of India, Hon'ble HighC NGT arid any other Court of
Law, Common Cause Conditions T o

9.30 Any appeal against this,en\"/irgin.rne\n‘ta cle
Tribunal, if preferred, within a: perioc
the National Green Tribunal‘Act;

| lewnh the National Green
cribed under section 16 of

B % e
~ ‘Member|Secretary

S

nme t Dept:, Government of Odisha for

Memo No QOHQ’/_SE[/H} /Dt. R

Copy to ‘ R
1.~ Additional Chief Secretary, Forests &tn
information. b o SR L s S ‘
e. Pollution Control ‘Board, Odisha, Paribesh Bhawan,

2. Member Secretary, State ition 0 : :
A/118, Nilakantha Nagar, Unit-8, Bhubaneswar for information.
Member Secretary; SEAC, Paribesh Bhawan, A/118, Nilakantha Nagar, Unit-VIIl

Bhubaneswar for information. 5 '

4. Deputy D.G.Forest., Regional Office (EZ), Ministry of Environment & Forests. A-31.
Bhubaneswar for infarmation. ‘

Odisha Bhubaneswar

Chandrasekharpur,

5. Principal Secretary, Revenue and DM Department, Govt. of
for information. _ ' |

6. Collector & DM, Cuttack/ Sub Collector, Athagad / Tahasildar, Kantapada for ;
Information and necessary action. i

7: Guard file for record.

./Q; N > d_c*__.

Member Secretary

My




STATE LEVEL ENVIRONMENT iMPACT ASSESSMENT AUTHORITY
ODISHA, BHUBANESWAR

(Conslituted under the EP Act, 1986 and EIA Notification, 2006 by the MoEF & CC. Govt. of India)
SRF-2/1, Unti-IX, Bhubaneswar-751022, Tel: 0674-3510075, E-mail-sciaaorissa@gmail.com

Letter No %LSJELV\A o A%y 012022,

File No. SIAJOR/MIN/281940/2022

To  MIs. Suryavanshi Earth Movers
Sri‘Bibekananda Dash (Authorized-Person)
At-Swampatna, Sibanarayanpur,

Po-Keonjhar, Dist-Keonjhar, Pin-758030

Sub: Propasal for Transfer of Environmental Clearance of Balada river sand bed over
_an area of 12.00 Acres or 4.85 Hectares in village Balada under Kantapada

Tahasil of Cuttack District from the name Tahasnldar Kantapada to M/s.
Suryavanshi Earth Movers: -reg. ; PO

Ref: (i) EC letter no. 2042/SEIAA dated 05-.}08 2021
{ii)Your letter no. 1701/Sairat dated.30.06;
(m) Online proposal No SIA/ORIMI

__.22 dtd 06 07 2022
Sir |

Kindly refer your onlme appltcanon Aon‘ h'ated 06 07 2022 where in you have
requested for transfer of envuronmental cleara granted by SEIAA Odisha vide letter

no. 2042/SEIAA - dated 05, 08 2021 lssued earh: it _favour of Tahasildar, Kantapada,
* Cuttack. AR

As submitted by the Tahasuldar 1t is noted that EC was obtained for Balada River
Sand Bed for a period of 5 years in -favour. of Tahastldar. ‘Kantapada vide the above
mentioned EC letter under reference. Now, the said sairat source will be leased out
under the OMMC Rules, 2016 by Tahasildar to the successful bidder (lessee) for a lease
penod of 5 years. Hence, the Tahaildar has requested for transfer of EC in favour of
M/s. Suryavanshi Earth Movers, Successful Bidder under the provision of OMMC Rules,
2016 for operat(onahzatton of the sairat source.

The proposal was registered in PARIVESH Portal on dated 06.07.2022 with
required documents and the Authority decided in the SEIAA meeting held on 08.07.2022
that EC be transferred favour of M/s. Suryavanshi Earth Movers as recommended by
Tahasildar and the new Project Proponent has to submit the detailed compliance report

on all EC conditions on half yearly basis.

&q/ 1
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fec:Z
The SEIAA has no objection for transfer of environmental clearance accorded by
SEIAA’s letter no. 2042/SEIAA dated 05.08.2021 in the name of M/s. Suryavanshi Earth
Movers with the same terms and conditions under which prior environmental clearance

was initially granted and for the same validity period subject to satisfactory compliance to
all the stipulated terms and conditions of EC along with the specific conditions mentioned

below:

1) The project proponent has to carry out by engaging appropriate consultant, a
study of the annual replenishment rate of sand by collecting pre monsoon & post
monsoon data from the field to know the quantum of volume of sand
deposited/replenished & extracted in. the mining lease area. The detailed
comparison of both pre-monsoon and post-monsoon elevation data shall be
included in the study report. As per the MOEF&CC Gowt. of India’s Enforcement
and Monitoring Guideline for Sand Mlnlng, 2020, there are two methods
prescribed for the study of rate of replemshment of sand on a stretch of river bed.
These are (1) physical survey of the field: by the conventional method and (2) use
of UAV / Drone and other i nmage data. processmg techniques. The second method
UAV/ Drone method is the ‘one which  has: been found suitable for the above
purpose, and recommended by the ’ORSA“ ; ‘hubaneswar and There are some
organization in Odisha state who are ‘ 'SAC to conduct such survey.

The details of UAV / Drone metho separate sheet The finding of
ate of replenishment of

mined out sand in- the lease: area
2) Pending carrying out of the stud
being granted.in . an adhoc manner and:is:liable be evoked after one yeari.ce.

after 31st December 2022 cf satlsfactorv replen‘lshment study report_is not
submitted. The subm:ss:on of. studv report»of rate: of'annual replenishment of sand
within one year is obli qatory for the prolect probonent

3) The PP is allowed to extract sand shal! not exceed zsouu ‘cum; with depth
2.5 meter in the first year. ln case any change ss ‘proposed in the scope and limit
of the project, the project proponent shall obtain fresh prior environmental

__port this clearance is

clearance.

4) The Environmental Management Pian(EMP) shall be created for individual lease
and the fund shall be kept in a single account and be implemented by the
concerned  Tahasildar to ensure the compliance with environmental conditions
specified for grading, compaction and maintenance of haulage road, provision of
water spray on the village road to control particulate matter (dust particles)
pollution in surrounding air during transportation from the quarry, and provision of
thick, multilayer and a continuous green belt around the lease area excluding the
entry and exit gate for prevention of environmental pollution and noise during

’% 2
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mining activity. All mining activity shall be done in scientific manner to safeguard
degradation of environment. All the individual lease holders of the Tahasil shall
implement the EMP as proposed. The Tahasildar shall ensure the compliance of

this condition along with all léase holders of his jurisdiction.
5) The project proponent shall submit the real time photographs (geo-coordinate) of

sand bed area, plantation activity (i.e. with mentioning no. of species and its
survival rate), photographs during data collection for replenishment study of sand
bed both pre and post monsoon period.

6) The project proponent shall submit half yearly c0mp|iance report of EC conditions
with mentioning yearly productlon replemshment rate of .sand and geo-coordinate
photographs of demarcated |ease area .and  with details compliance of
Environmental Management Plan (EMP) e

¥

. Yours faithfully,

_:j Membea' Secretary

Copy to ; ,
1. Joint Secretary (Env:ronment)
Change Govt. of India, !ndlra Paryava

Delhi-110003 for: mformatlon e

2. Principal Secretary, Forests & En‘hlro men
information. g

3. Member Secretary, State: Polluho ontroI-Board. .Odnsha Panbesh Bhawan,
A/118, Nilakantha Nagar, Unit-8, Bhubaneswar for lnformatlon

4. Additional Principal Conservator-of Forests, .Regional Office (EZ), Ministry of
Environment & Forests, A-31, Chandrasekharpur Bhubaneswar for information.

5. Chairman, Central Pollution Control Board, CBD-cum-office Complex, East Arjun
Nagar, New Delhi-110032 for information.

6. Member Secretary, CGWA, 18/11, Jamnagar House Man Singh Road, New Delhi-
110011for information.

7. Copy to the Collector /Sub Collector, Cuttack and Tahasildar, Kantapada for

information and necessary action.
Chairman/Member / Member Secretary, SEIAA for information.
9. Chairman, SEAC/Member Secretary, SEAC, Paribesh Bhawan, A/118, Nilakantha

Nagar, Unit-Vill, Bhubaneswar for information.
MemberEecretary

@

10. Guard file for record.
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The replenishment study for river bed sand is very essential in order to have a check
on possible over exploitation. It is assumed that the riparian habitat disturbance is minimum
if the replenishment is equal to excavation for a given stretch. It is imperative to have a study
of replenishment of sand material during a defined period for sustainable sand mining. As
per the MOEF&CC, Govt. of India's Enforcement and Monitoring Guideline for Sand Mining,
2020, there are two methods prescribed for the study of rate of replenishment of sand on a
stretch of river bed. These are (1) physical survey of the field by the conventional method
and (2) use of UAV / Drone and other image data processing techniques. The second method
UAV/ Drone method is the one which has been found suitable for the above purpose, and
recommended by the ORSAC, Bhubaneswar.

The UAV / Drone method briefly is as follows:

The Drone /UAV is fitted with the advanced camera used for survey purposes. The survey is
conducted using a set of instruments and‘compatible software to depict the topography of
the study area (the lease area) by utilizmg the properly referenced data.

After running the prescnbed steps the software shall autornatically generate
orthorectified imagery. Ground truthing is: done’ at minimum 5 locations spread evenly across
the lease area by using DGPS- mstruments The readmgs from' DGPS instruments are
compared with the Drone. Data for accuracy assessment ik

and quarries. Each pixel contams ZD gec tagge
distance and surface measurements ensnﬂed

images and data. Each point contains geospatial (X,Y.Z)
model of a site for precise volume measurement, an_,__v:sual msnghts The drone data is

processed to generate Digital Terram Model (DTM)'- and assessment of progressive
volumetric change.

Adequate number of geomatlc grade ground control bench marks (X.Y.Z), depending
on the size of the lease area, are to be maintained permanently around the lease area within
a maximum distance of 500 meters from the lease area for the entire study period. There
should be pre and bost monsoon survey to assess the sand replenishment wm‘nn the study

area.
There are some

conduct such survey.

organizations in Qdisha state who are empaneled by ORSAC to

by
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Annexure-2 .
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Essential Physical Criteria As Per Enforcement And Monitoring Guidelines For

Sand Mining, January 2020 Of MoEF&CC, Govt. Of India

Sl | !{.\;\m’,,, gty Es!zentnal, .. Reference
No. Sl L
1. "No Mming Zone 1/4the part of the river wndth 4.1.1 (Para-e)
(excluding 3/4the central part of the river width) on Page - 16
both sides of the river towards the river bank
2. a) Distance between two clusters: 22.5 km 4.1.1 (Para - k)
b)) Area of mining lease area is a cluster: $10 ha. Page - 19
.
3. Concave River Bank: No extraction of sand
4. No mining if ' 4.3 (Para - h)
a) Upstream: Lease is 1 km from' major Bndge and hlgh Page - 23
ways or 5(x) of the Bridge:/ public civil structure /|
water intakes point subject to Iease |s !ocated ata|
minimum 250 meters distance, :
Where x = Span of the brldge
b) Downstream side: . = oA Sl R T
Lease is 1 km from'the'ma]or bndge and nghways | BRI
10x of the bndge l pubh 'cy
point '
Subject to Iease |s loc_:ated_ : \um ais! v
500 meter where x =.span.o .th bndg e . , i
5. Mining depth <3 meter (max o4 3 (Para m)
i ‘ ohi Page 24
6. | Mining distance from rnver bank TR 3 31 (Para-m)
1/4th of the river width, = ~ ~Page-24
But subject to not less than 7 5 meter Lk _
7. Area for removal of minerals:. 560% of | mlne Iease 4.3 (Para-s)
afes Page - 25
8. | Minable sand per ha, Avaulable for actual mlmng
<60,000 MT/Annum
9. | Regular replenishment study and replemshment rate

b
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ANNEXVRE B - Tel / FAX: 0671-2335477% i

E-mail: rospch.cuttack@ospcboard.org i

@ Website: www.ospcboard.org

OFFICE OF THE REGIONAL OFFICER, CUTTACK

|

= |

ODISHA SHA 1

———— OLLUTION CONTROL BOARD, ODI |

@@y S.I'ﬁ,:ru?ulzm'.- OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA| i

\‘V, ’ 580. SURYAVIHAR, LINK ROAD, CUTTACK-753012 ll
No.  [«Xg / 2575 Dt O 10:20) 9

CONSENT TO OPERATE ORDER

CONSENT ORDER NO. RO/CTC/CTO. (85 12022/ WPCI/APC

Sub: Consent for discharge of sewage and trade effluent under Section 25/26 of the
Water (PCP) Act, 1974 and under Section 21 of Air (PCP) Act, 1981 for
existing/new operation of the plant.

Ref:  Your Online Application No. 4340726 and this Office Consent to Establish order issued
vide letter No. 1816/2575, dtd. 22.09.2022.

Consent to Operate is hereby granted under section 25/26 of Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & control of Pollution)
Act, 1981 and rules framed thereunder to:

T T e e —— ————

Name of the Mines: M/s. BALADA RIVER SAND BED

Name of the Occupier & Designation:  Sri Bibekananda Dash (Authorised Person),

Address of the unit; At Village: Balada (Plot No. 128 of Khata No. 331,
lease hold area of 12.00 Acres (4.85 Ha.), Kisam:

Nadi), Ps: Govindpur, Tahasil- Kantapada, Dist.:
Cuttack, Odisha

This consent order is valid for the period up to 31.03.2025 |

This consent order is valid for the product quantity, specified, outlets, discharge quantity |
and quality, specified chimney/stack, emission quantity and.quality of emissions as specified
below. This consent is granted subject to the general and special conditions stipulated therein.

A. Details of Products Manufactured:
[ Sl. No. [ Product Quantity

! R
]f' 1. Mining of River Sand 725,000 Cubic Meter per Annum -
!
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CONSENT ORMDER -

—
.

10.

YA

GENERAL CONDITIONS FOR ALL UNITS.
The consent is given by the Board in consideration of the particulars given in the

applicatlon. Any change or alternalion or doviation made in actual practics from the
particulars furnished in the application will also bo tho ground liable for review / vasiation /
revocation of the consent ordor under section 27 of the Act of Water (pi"a\/&ﬂﬁf)n 2
Control of Pollution) Act, 1974 and section 21 of Air (Provention & Contral of Pollution)
Act, 1981 and to make such variations is deomad fit for the purpage of the Acks.

;’he industry would irimediately submit revised application for consent 1o operzte (o tis
l oard lfn the event of any change in the quantity and quality of raw material / acil grocucts

manufacturing process or quantity / qualily of the effluent rate of emission / zir pallution
control equipment / system etc.

g,-';i@fg’;"‘i’:‘ tshall nott change or alter either the quality or quantity or the rata of
18 emperature or the route of discharge withou ) previcus watten
permission of the Board, g hout the previcus watt
gg: rgppli&a_tion shall comply with and carry out the directives / orders iszusd ny ine
In this consent order and at al subsequernt {jmes without.any niegligencs oa nis

=Yt

part. In case of non-compliance of any order / direclives issued at zny tim= =7 / or
gt icr

violation'of the terms & conditions of this consent order, the applican? shall bz 155!
legal action as per the provisions of the Law / Act.

The applicant s:hall make an application for grant of fresh consent at least 90 days beicre
the date of expiry of this consent order.

The issuance of this consent does not convey any property right in either reai or psrsonai
property or any exclusive privileges nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State laws or regulation.

This consent does not authorize or approve the construction of any physical! struciure or
facilities or the undertaking of any work in any natural water ccurse.

The applicant shalrl display this consent granted to him in a prominent place for parusal of
the public and inspecting officers of this Board.

An inspection book shall be opened and made availablc to Beard's Officers during the

visit to the factory.
of ie Board any information ragarding the

lant or of effluent treatment system / air

nouy be

furnish to the visiting officer
ion, i i r operation of ihe p _ ‘
o, e F €l monitoring syslem any other particulars a=

ollution control system / stack I ring syslem any
gertinent to preventing and controlling pollution of Water { Air.

The applicant shall

o Wa ' sonnection so that sueh

- entrance of the water supply co 0 that such

Meters must be sfitied gt‘ me e:tlaf uon and aintenance and for cther pup~ s Of

ily accessole for HiSpE~ g ase he at a joint before

Sagriip ?asgytl?:t ?’r;plafe et n e affixed §nal_! in n(}‘CfSi‘TrJﬂO; eslvffh;?“-o-f o

the c’ ptrov;‘dae been [Erssd ~ ;s the consume for tilization for any pUrs S o
vhich water nas b€ ped .y
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CONSENT ORDER s %

12,

14.

18.

16.

17.

18.

18.

20.

21,

23,

i ity of water used fo;
ith essary pipe-line for assessing the quantity }
Separate meters with nec |

loned below: i i iler feed,
each of the purposes m?:c?s:l?ial cooling, spraying in mine pits or boi

a)
b) Domestic purpose. .
i e, ; lace where the effluent is
' [ ard at the Ia ffluent
onteing s arera! d’sl,))!:?; zlrﬂ?rgleolzaelrm:lgc:io be indicated by the Board, indicating

it e Yaler. i i the domestic
&Zfe?ng(hal the grea into which the effluents are being discharge is not fit for
use/ bathing.
with the trade and / or domestic effluent on the

to mix . 8
Storm water shall not be allowed the oy measuring devices will be installed,

upstream of the terminal manholes where

eeping both within the facto.ry and the
shgll ge leak-proof. Floor washing st?all be
y and shall not be allowed to find their way

The applicant shall maintain good house-k
premises. Al Pipes, valves, sewers and drains
admitted into the effluent collection system onl
in storm drains Or open aregs,

intain in good working order and Operate as efficiently

as possible aji treatment or control facitities or systems install or used by him to achieve
with the term(s) and conditions of the consent. -

Care should be taken to Eeep the anaérobic lagoons, if any, bx‘ologicaﬂy.acﬁve and.not
utilized as mere stagnation ponds, The anaerobic lagocns should be fed with the required
nutrients for effective digestion, Lagoons should be constructed with sides and bottom

- Mmade impervious,

other water courses either djrectiy or by overfiow.

The effluent disposal on land, if any, should be done without Creating any nuisance tp the
surroundings or inundation of the lands at any time, .

The effluent treatment Units a : )
Commencement of production‘n @ disposat meastres shall become operative af the time of

Ng the emissjons and access platform for

The applicant shay) Provide port holes fo samplj
eIecfrical outlet points and other arrangements

gin}’;‘pg out stack Sahipling apy Provide
chimn '
€Ys / stacks ang other sourceg of emissions o 2s to collect samples of emission

by the Board ¢r the appjie o
Ules made therein, PPlicant at any time in accordance with the prov:sions of the Act or

Cnad...
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24. The applicant shall provide all facllities and, render required assistance to the Board staff

for collection of samples / stack monitoring / inspection.

25. The applicant shall not change or alter either the quality or quantity or rate of emission or
install, replace or alter the air pollution control equipment or change the raw material or
manufacturing process resulting in any change in quality and / or quantity of emissions,

without the previous written permission of the Board.

No control equipments or chimney shall be altered or replaced or as the case may be
erected or re-erected except with the previous approval of the Board.

27. The liquid effluent arising out of the operation of the air poilution control equipment shall
be treated in the manner and to ion of standards prescribed by the Board in accordance

with the provisions of Water (Prevention & Control of Pollution) Act, 1974 (as amended).

The stack monitoring system employed by the applicant shall be opened for inspection to
this Board at any time. '

28. There shall not be any fugitive or episodal discharge from the premises.

In case of such episodal discharge / emissions the industry shall take immediate action to
bring down the emission within the limits prescribed by the Board in conditions / stop the
operation of the plant. Report of such accidental discharge / emission shali be brought to

the notice of the Board within 24 hours of occurrence.
The applicant shall keep the premises of the industrial plant and air pollution control

31.
equipments clean and make all hoods, pipes, valves, stacks / chimneys leak proof. The
air pollution control equipments, location, inspection chambers, sampling port holes shall

be made easily accessible at ail times.

32. Any upset condition in any of the plant / plants of the factory which is likely to result in
increased effluent discharge / emission of air pollutants and / or result in violation of the
standards mentioned above shall be reported to the Headquanters and Regional Office of

the Board by fax / speed post within 24 hours of its occurrence.

33. The industry has to ensure that minimum three varieties of trees are planted at the
density of not less than 1000 trees per acre. The frees may be planted along boundaries

of the industries or industrial premises. This plantation is stipulated over and above the
bulk plantation of trees in that area.

/

34. The solid waste such as sweeping, wastage packages, empty containers residues, sludge
including that from air pollution control equipments collected within the premises of the

industrial plants shall be disposed off scientifically to the satisfaction of the Board so as
no to cause fugitive emission, dust problems through leaching etc. of any kind.

35. All solid wastes arising in the premises shall be properly classified and disposed off to the
satisfaction of the Board by : 4
Cndd...
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43.

taken to ensure that the materi| doeg
g

; bein ied away v
Land fill in case of inert material, care te into ground water or carrie ¥ With

' : la
) not give rise to leachate which may perco ble organic mataria

Conmolind ineration, wherever possible in case of combustible org ‘
lf)  Controlled incineration,

i) Composting, in case of blo-degradable material.

, ise be sealed in steel drums
Any toxic material shall be de-toxicated if possible, ol|hefrV:rl]Sl_§ Board in writing. The de-
and buried in protected areas after obtaining approva ot in the presence of Board's
loxication or sealing and burying shall be carried ou ined for handling and disposal
authorized person only. Letter of authorization shall be obtaine
of hazardous wastes.

ogical improvement or otherwise this Bpard is of Oan;;O” tha; fa’a' nor

y of the conditions referred to above requires vari(z;ti%n l?n:&,:rdic;gi ntgemc; :g;g;?cant . ,};
. . . . shalt a :

control equipment either in whole or in part) this Boar eupon the applicant

opportunity of being heard, vary all or any of such condition and ther
shall be bound to comply with the conditions so varied.

If due to any technol
an

The applicant, his / heirs / legal fepresentatives or assignees sha{l havg no claim
whatsoever to the candition or renewal of this consent after the expiry period of this

consent,

The Board reserves the right to review, impose additional conditions or condition, revoke
change or alter the terms and conditions of this corisent,

The conditions imposed as above shall continue to be in force untj] revoked under section
27(2) of the Water (Prevention & Control of Pollution) Act, 1974 and section 21A of Air

(Prevention & Control of Pollution) Act, 1981,

In case the consent fee is revised upward during this period, the industry shall pay the
differential fees to the Board (for the remaining years) to keep the consent order in force,
If they fail to kay the amount within the period stipulated by the Board the consent order

will be revoked without prior notice.

The Board reserves the right to revoke / refuse consent to operate at any time du.ring
peried for which consent js granted in case any violation is observed and to modify /
stipulate additional conditions as deemed appropriate.

Contd...
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13.

14.

SPECIAL CONDITONS:

The project proponent shali take statutory clearance/ approval/ permission for the
concerned authority in respect of his project as and when required.

Any change in mining technology/ scope of working shall not be made without prior
approval of the State Environment Impact Assessment Authority (SEIAA).

Any change in the calendar plan including excavation, quantum of mineral and waste
shall not be made and also shall comply with the stipulated conditions specified in the
Environmental Clearance order issued by SEIAA. |

Mining activity shall be carried out as per approved mining plan prepared for this
project.

An Annual Return of the production undertaken shall be submitted at the end of
financial year.
Domestic effluent

if any from mine shall be discharged to soak pit via septic tank
constructed as per BIS specification.

Ambient air quality inside the mining lease area shall be maintained as per National
Ambient Air Quality Standards, 2009 (As per enclosed Annexure-II).

Dust suppression on mine haul roads shall be carried out by spraying water through
mobile/fixed water sprinkiers.

Regular collection of spilled over raw material from haul roads shall be practiced to
prevent the generation of dust due to movement of dumpers / trucks.

The transportation vehicles shall be covered with tarpaulin cover to control generation
of any fugitive emission during transportation.

The Lessee shall undertake plantation as mentioned in the Mining Plan.

Adequate measures shall be taken for control of noise levels in the work environment of
mine area so that noise levels at the boundary line of mine lease area shall not exceed
75 dB(A) during day time (6.00 AM to 10.00 AM) and 70 dB(A) dUr’mg night time
(10.00 PM to 6.00.AM).

The mine shall abide by all the provisions of E (P) Act 1986 and Rules framed there
under.

The Board may impose further condition or modify the conditions as stipulated in this
order during operation and may revoke this order in case the stipulated conditions are

not implemented and/or information js found to have been suppressed/wrongly
furnished in the application form.

P.T.0
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is operated without adequate Pollution

If it is found that the sand quarr:; issued under section 31(A) of Ajr PCP) Aty /
s direction for closure shall be t, 1974 as the case may pe Withoy N
?nzalcs:fnder section 33(A) of Water (PCP) Act, |

e t fee is revised upward during this period, the inc{ustry shall pay ¢

16.  In case -the Cilzzet;le Board to keep the consent order in force. I.f they fail t;) Zay The amo

\cilutﬁl:f ':::l I:-;od stipulated by the Board the consent order will be revoked wi out py

notice.

iti i ] ion A, B, C, D,
The occupier must comply with the conditions stipulated in secti ;
EandFto keep this consent order valid.

REGIONAL OFFICER
o.

Sri Bibekananda Dash (Authoriseqd Person),
M/s. Balada River Sang Bed,

emo No:

Dtd.
ooy forwarded tg

Member

Copy to Guard fie.

B . . —
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JOint enqui reno |
uig Y r 1 '
. q 'p. t of rwpr sand-excavation from the Balada-Nainlo Devi
Itw CrY Sa“d sairat source under Kantapadn Tahasil of Cuttack District

In response to the Lett ) ' :
the field visit was c:;lc\llt?ctl 3:19,5 t-17-01-2023 , Office of the Tahasildar, Kantapada,
Cuttack. SDO. Imigati ed by Deputy Director of Mines, Cuttack, Geologist,
Revenue offi c';a\ gfaléon, kantapada, Cuttack and Tahasildar, Kantapada along with
bounidary line FS 0 hantapada tflh.asd, The revenue officials have identified the lease -
excavatod £ . :;mbt e Suwefy, it is noticed that, Five patches of Sand area have been
o ed from the al:ada-namlo sand quarry of the kantapada Tahasil. To assess the
‘excavation of minor mineral (Sand), The area was visited with the Cadastral map and
the total excavated areas were surveyed thfough hahd held GPS and measuring tape.

The tentative Quantity of sand excavated from the Balada-Nainlo lease area are

given below.
\I’ATCH | Average Average Average Thickness of] Volume (In Cum)
Length (m) | Width (m) excavation (in m) :
‘ PATCH-1 120 29 2 6960
F PATCH-2 206 24 2 9888
PATCH-3 186 21 2 ' 7812
PATCH-4 161.5 28 2 9044 I‘
PATCH-5 121.5. 18 2 3374 j
Total : 38075 | J
CONCLUSION:-

From the above survey, it was concluded that, the total excaVai;‘:’:ii’sand from the
Balada-nainlo sand quarry is approximately 38078 m*. / .

Y
/
ay

Tohaslldar, Kanlapada Geologist, Cuﬁcck/'/ Mlni.ng Officer, Cuﬂai:k

wﬁ\‘. / })h
NS 2

-

S?yr%allon’, Kantapada, Cuttack / W
, o\0>

K Rev.anue inspector, BSatlo clcle

Revenue Supervisor Kantapada

2"

i oananca pourtS~. %5 .
:{R_o_r;i_.;enloﬂve 3" Lesse D A(Touzd) !

4 F BN BEa N Fg £ .
S e B BRI
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By Speed Post
OFFICE OF THE TAHSILDAR, KANTAPADA

Ref.No____ 609 Dt_2Y/p3 /090

To
Sri Bibekananda Dash, Managing Partner
Suryavanshi Earth Moovers
At- Sibanarayanpur
Po- Keonjhargarh
Dist- Keonjhar
Authorised Representative : Sri Jibananda Patra of Village Brahmanbati

Sub :- Stop the quarry operation of Balada (Nainlo) Devi River Sand Sairat Source (Sairat
Case'N0-22/2020-21) .

Ref:- Joint Enquiry Report dtd. 1.3.23 of Composite Team

With reference to the report on subject cited above, you are hereby directed to stop the
quarry operation of Balada (Nainlo) Devi River Sand Sairat Source (Sairat Case No-22/2020-21)
immediately until further order.

Further you are directed to deposit the “¥” form books bearing sl. No. 181 & 182 before

the undersigned by today positively.
22
/‘""‘@ﬁﬂ’
Tahasildar, Kantapada

: TAHASILDAR
Memo No g' , 0 DT...Q.Q./Q..- .%ANTAPADA’ CUTTACK

Copy submitted to the ADM(Revenue) / Sub — Collector, Sadar, Cuttack for kind information.

s

Tahasildar, Kantapada
TAHAS!LD
&1l DT..21 Qg AR
Memo No . T. 91}{.[ /"g&NTAPADA, CUTTACK
ga}} Copy submitted to ghe SDPO, Sadar, Cuttack / IIC, Olatpur PS / IIC, Govindpur PS for kind
information and they are requested to close watch on the illegal transportation of sand from the

said source. " 23732623
‘ Tahasildar, Kantagada

& TAHASILDA
2, Memo Noéla\ ......... DT...(Z.(;/.Q%;{.’%NTAP ADA, G U'FT AGK

Copy forwarded to the R.S, Kantapada / R.l, Brahmansailo / R.] Dhanamandal / R.l Adaspur for
information and they are directed to regular check the source for any irregular sand extraction.

Reeived Y e [
. o Patire ; Tahasildar, Kantapada
J’b@”’[/' ,f ZSMQ & YAHASILDAR

v

X

Ly
)

KANTAPADA, CUTTACK

‘-—5-__
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OFFICE OF THE TAHSILDAR, KANTAPADA CECE—
Ref.No___ 6921

To

Sri Bibekananda Dash, Managing Pariner
Suryavanshi Earth Moovers

At- Sibanarayanpur

Po- Keonjhargarh

Dist- Keonjhar, PIN-758002

Sub - DePosit of Royalty and Penalty for excess extraction of sand from Balada (Nainlo) Devi River Sand
Sairal Source (Sairat Case No-22/2020-21) .

Rel :- Joint Enquiry Report of Compasite Team dt.01.03.23

With reference 1o the report on subject cited above, this is to inform you that the lease deed for the

said source has been executed on dt.5.8.22 for operation of the Balada {Nainlo) Devi River Sand Sairat
Source for five years from the date of agreement subject 1o maximum 25000 Cum of sand extraction in the
first year. After receipt of public petitions the joint enquiry has been made by the composite team of Mining
Officer, Cultack, Geologist of Cuttack Dist, SDO, \rrigation, Pratapnagari Division and Revenue Officials of
Kamapada Tahasil in presence of authorized representative of lessee Sri Jibananda Patra of \mragg
Brahmanbati on 27.01.2023 and report submitted by the team on dt.1,3.23. From that joint enquiry report it
reveals that you have extracted 38078 Cum of sand (il date. As there is only 4 months passed from the
-date of lease deed oul of first year, you have exceeded the limit of extraction given by SEIAA in the EC.

So following amount of Royally, Addilional Charge, DMF, EMF and Penalty for such fllegal mining is
imposed upon you for excess extraction of sand (38078-25000) = 13078 Cum as per OMMC Rule-20186.

i. Royalty = 13078 cum x Rs.35. =Rs. 4,57,730.00
T Additional Charge = 13078 cum x Rs 187 = Rs. 24,45,586 00
Total =Rs,29,03,316.00

fil. DMF (10% of Royalty} = Rs.29.03,316x10% = Rs.2,90,332.00
iv. EMF (5% of Royalty) = Rs.29,03.316 x 5% =Rs.1,45,166.00
V. Penalty as per OMMC Rule 51 (1) (i) = Rs. 5,00,000.00

Total = Rs.38,38,814.00
(Rupees Thirty Eight Lakhs Thirty Eight Thousand Elght Hundred Fourteen Only)

Sa you are hereby directed lo deposit the above amount for such illegal mining within a week from
the date of issue of this letter positively otherwise action as per OMMC Rule will be initiated against you.
Further you are directed (o obtain revised Mining Plan for operation of the sald source in future.

£
g
ahasildar, Kantdpada

-}(:mglLDAR
oo o BT DTN S5 22 KANTAPADR, CUTTACK
ok for kind information- g
Copy submitted to lhe ADM(Revenue) 1 Sub - Collector, sadar, Cutta i ;fa 2,7;1733
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By Reqgd. Post
Reminder

OFFICE OF THE TAHSILDAR, KANTAPADA
Ref. No 25 2 Dt QB/D."B /ZQ 2

To
Sri Bibekananda Dash, Managing Partner
Suryavanshi Earth Moovers
At- Sibanarayanpur
Po- Keonjhargarh
Dist- Keonjhar, PIN-758002

Sub :- Deposit of Royalty and Penalty for excess extraction of sand from Balada (Nainlo) Devi River Sand
Sairat Source (Sairat Case No-22/2020-21) .

Ref - This office letter No.692 dt.15.03.23

With reference to the letter on subject cited above, this Is to inform you that you have been directed
to deposit Rs: 38,38,814.00 (Rupees Thirty Eight Lakhs Thirty Eight Thousand Eight Hundred Fourteen
Only) towards Royalty and Penalty for excess extraction of sand from Balada (Nainlo) Devi River Sand
Sairat Source within a week from date of issue of the letter. But till date you have not depqsited the

required amount in our official account.

Further this [s to inform you that one public strike was going infront of Tahasil office since 17.03.23
regarding Balada Sairat source and Sub Collector, Sadar, Cuttack was came to this office on 27.03.23 for
discussion with them. As per order of Sub Collector, Sadar, Cuttack you are hereby directed to appear
before the Sub Collector,Sadar, Cuttack on dt.04.04.23 (Tuesday) at 11.00 AM unfailingly.

So you are hereby directed to deposit the above amount by 30t March, 2023 positively otherwise
action as per OMMC Rule will be initiated against you.

/ 2 03! 2023

Tahasildar, Kantapada
N TANASH DAR

I ANTAPADA, CUTYACH
’ = / .
Memo No.........8.2 5DT;%Q/03/Q$

Copy submitted to the Sub — Collector, Sadar, Cuttack for favaur of kind information.
/ 2407 as>
Tahasildar, Kantapada

‘ IARASIL OAR
(£ ¥V I(p‘.&(b\ CUTYaA e
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By E-mail

Reminder

OFFICE OF THE TAHSILDAR, KANTAPADA
Ref.No____ %089, o /603

To
Sri Bibekananda Dash, Managing Partner
Suryavanshi Earth Moovers
Atl- Sibanarayanpur
Po- Keonjhargarh
Dist- Keonjhar, PIN-758002

Sub :- Deposit of Royalty and Penalty for excess extraction of sand from Balada (Nainlo) Devi River Sand
Sairat Source (Sairat Case No-22/2020-21) .

Ref :- This office letter N0.692 dt.15.03.23 and No.852 dt.28.03.23, No.1030 dt.12.04.23

With reference to the letters on subject cited above this is to inform you that you have been directed
to deposit Rs.38,38;814.00" (Rupees Thirty Eight Lakhs Thirty Eight Thousand Eight Hundred Fourteen
Only) towards Royalty and Penalty for excess extraction of sand from Balada (Nainlo) Devi River Sand
Sairat Source within a week. But till date you have deposited Rs.8;00,000/- only in our office account.

Bank Name:- INDIAN BANK
Branch Name:- NIALI

A/c No:- 794962565

IFSC Code:- IDIBOOONO26

So you are again requested to deposit the balance amount of. Rs:30,38,814.00 within a week from
issue of this letter in our above official account positively otherwise action will be taken as per OMMC Rule.

L e

Tahasildar, Kantapada
a3 K RN BERN

L s

i ;7'1 ) adrA

Memo No....... ;)’086’ .......... DTQ’)DG QB

Copy submitted to the ADM(Revenue) / Sub—Collector, Sadar, Cuttack for favour of kind information.

B THG 20R3

Tahasildar, Kantapada
VHLAN DR
¥ aes LAY mida CX Y ar s
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OFFICE OF THE TAHSILDAR, KANTAPADA

o Letter No____ JQc¢d Dt (-//6‘9,/342, (@ [;’L/

Sri Bibekananda Dash, Managing Partner
Suryavanshi Earth Moovers

Al- Sibanarayanpur

Po- Keonjhargarh

Dist- Keonjhar, PIN-758002

Sub :- Deposit of Royally and Penalty for excess extraclion of sand from Balada (Nainlo) Devi
River Sand Sairat Source (Sairat Case No0-22/2020-21) .

Ref :- Letter No. 8996, Dt.31.07.2023 of Sub- Collector, Sadar, Cuttcak

With reference to the report on subject cited above, this is to inform you that the lease deed
for the said source has been executed on dt.5.8.22 for operation of the Balada (Nainlo) Devi River
Sand Sairat Source for five years from the date of agreement subject to maximurn 25000 Cum of
sand extraction in the first year. After receipt of public petitions the joint enquiry has been made by
the composite team of Asst. Collector, Office of the Sub- Collector, Sadar,Cuttack . Revenue
Supervisor, Kantapda. Rl Brahmansailo, Rl Dhanamandal & Amins of Kantapada Tahasil on
28.06.2023 and report submitted by the team on dt.04.07.23. As per Letter No. 692, Dt. 15.63.23.
the excess extraction of sand was*13078 cum. But as per the report submitted by the joint enguiry
committee on 04.07.23 the amount of sand which used in that road is 11,000 cum .

So following amount of Royalty, Additional Charge, DMF, EMF and Penalty for such illegal
mining is imposed upon you for excess extraction of sand (13078-11000) = 2078.Cum as per OMMC
Rule

i, Royalty =2078 cumxRs.35 = Rs. 72,730.00
i, Additional Charge  =2078 cum x Rs.187 = Rs. 3,88.586.00
Total = Rs.4,61,316.00

fii. DMF (10% of Royalty) = Rs.4,61,316 x 10% =Rs.46,132.00

iv. EMF (5% of Royalty) = Rs.4,61,316x 5% = Rs.23,066.00

V. Penalty as per OMMC Rule 51 (1) () = Rs. 5.00.000.00
Total = Rs. 10,30,514.00

Penalty paid by Lessee =Rs. 8,00,000.00
Total Balance =Rs. 2,30,514.00

So you are hereby directed to deposit the above amount towards Rayalty, Additional Charge.,
DMF, EMF and Penalty for such illegal mining within a week from the date of issue of this letter
positively otherwise action as per OMMC Rule will be initiated against you.

: ra £R

‘ T?hasildar, Kantapada
Memo Nol‘)f’?‘aDT"“/(g/Q%

_Copy submitted to the ADM(Revenue) / Sub ~ Collector, Sadar, Cultack/ Deputy Director,
* Mining, Cuttack for kind information.

: S
by VLA

Tahasildar, Kantapada
Y,

e ————
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File No.: 470283/188-MIN/04-2024
Government of India
Ministry of Environment, Forest and Climate Change 7
(Issucd by the State Environment Impact Assessment Authority(SETAA), Vi

ODISHA) e A
mad 12406/2024 -3t “,‘

To.
GANESH KAR
GANESH KAR
Suryavanshi Earth Movers Sibanarayanpur, KEN DUJHAR, ODISHA. 758030
ganeshpkarec@gmail.com

Sabject: Amendment in Environmental Clearance (1:C) 22/04/2024 granted to the project under the provision of
the E1A Notification 2006 -regarding.

S Miadam,

This is in reference to  your application submitted to SEIAA vide proposal number
SIA/OR/MIN/470283/2024 dated 22/04/2024 for grant of an amendment in prior Environmental
Clearance (EC) to the project under the provision of the EIA Notification 2006-and as amended thereof.

2. The particulars of the proposal arc as below :

(i) EC identification No. EC24C0O1070OR5936577A
(ii) File No. 470283/188-MIN/04-2024
(iii) Clearance Type Amendment in EC
(iv) Category _ B2
- (v) Schedule No./ Project Activity I(2) Mining ol minerals
: Balada Sand Quarry over an arca ol 12.00 Acre or
(vii) Name of Project £ ke 485 Ha. under Kantapada Tahasil of Cuttack
7 district, Odisha
(viii) Location of Project (District, State) ~ CUTTACK, ODISHA
(ix) Issuing Authority ; SEIAA
(x) EC Date s 22/04/2024
(xii) Applicability of General Conditions NO

(xiii) Status of implementation of the project

SIAJORIMIN/A70283/2024 ! Page 10f 3
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This has reference to vour online application no. SIA/OR'MIN/470283/2024 dated 22.04.2024. wherein vou have
requested for amendment (i, amendment of L.C regard 1o annual production of sand as per replenishment study report) of
Environmental  Clearance (EC) granted by SEIAA, Odisha vide letter .no/EC Identification No. 2042/SEIAA du.
B5G8.2021 in favour M/s. Suryavanshi Earth Movers, the suceessful bidder/lessee.

2. The application was examined in the State Environment Impact Assessment Authority (SEIAA). Odisha in its 167t
meeting held on 03.06.2024 in accordance with the [JA Notification, 2006 as amended from time to time and the
following points are noted:

) This is a proposal for amendment of EC of Balada Sand Quarry over an area of 12.00 Acre or 4.85 Ha. under
Kantapada Tahasil of Cuttack district, Odisha.

(n3) The project proponent has obtained EC from SEJAA, Odisha vide EC letter no. /EC Identification No. - 2042/SEJIAA
@ 105.08.2021 and EC transfer vide letter n0.4868/SEIAA dL. 13.07.2022 for Balada Sand Quarry over an arca of 12.00
Acre or 4.85 Ha. under Kantapada Tahasil of Cuttack district. Odisha.

twi) During EC application the PP has submitted required documents along with mining plan where it is mentioned that
mineable reserve of the proposed sand is 126450 cum with depth of sand deposition was 3.0 meter and proposed for
ammual extraction-25000 cum. '

(iv) The SEIAA allowed 25000 cum of sand for I* year production with depth of mining 2.5 meter.

@y Where is an EC conditions point no. 9.1 (o 9.2 in page no. 03 that “Pending carrying out of the study & submission of
whe report. this clearance is being granted in an adhoc manner and is Hable to be revoked after one vear 1.c. after August
2021, il satisfactory replenishment study report is not submitted.™

fvir} The replenishment study was done by M/s. Geomae Solutions Pvt. Lid, the (ORSAC Empanelment Agencies) with
mentioned that Mineable Reserve during Pre-monsoon survey- 2023 = 50840Cum. Mincable Rescrve during Post-
Eemsoon survey-2023 = 72849Cum and quantity of sand replenished is 22009 cum and proposed production 22009 cum.
twigi) Documents submitted for amendment of EC;

3. The proposal was placed in SEAC meceting held on 04.05.2024 and the SEAC decided to recommend the proposal with
feliowing conditions.

1) RS quantity derived is 22009 cum, which may be recommended as maximum qty subject to leaving safety zone as per
gwidelines.

{11} Transport route to be decided with permission from the authority as the same is not clear from KML file.

3. Amendment of Environmental Clcarance (EC) letter no./Identification no. 2042/SE1IAA dt. 05.08.2021 issued for
Balada River Sand Quarry in favour of M/s. Suryavanshi Earth Movers is allowed for cxtraction quantity of sand 22000
€em per annum for the balance lease period. The other stipulated terms and conditions of the original EC initially granted
remains same subject to satisfactory compliance to all the stipulated terms and conditions of EC along with following

additional stipulation mentioned below.

Caopn To ‘
L Jodnt Secretary (Environment). Ministry of Environment. Forests and Climate Change Govt. of Indja. Indira Paryavaran

Bivavan, Jor Bagh Road, Aliganj, New Delhi-110003 for information. ,

2. Principal Sceretary, Forests & Environment Dept., Government of Odisha for information.

2. Member Secretary, State Pollution Control Board, Odisha, Paribesh Bhawan, A/118, Nilakantha Nagar, Unit-8.

Bhdbaneswar for information,
4. Adiditional Principal Conservator of Forests, Regional Office (EZ), Ministry of Environment & Forests, A-31].

Chandirasckharpur, Bhubaneswar for information.

3. @hairman, Central Pollution Control Board, CBD-cum-office Complex, East Arjun Nagar, New Delhi-1 10032 for
information. _

&. Member Secretary, CGWA, 18/1 1, Jamnagar House. Man Singh Road, New Delhi-1 1001 I for information.

. Copy to Director of Mines, Steel & Mines Dept.. Govt. of Odisha for information and necessary action.

8. Copy 1o the Collector/Sub Collector, Cuttack. DFO, Cuttack and Tahasildar Kantapada /Mining Cuttack for information
and necessary action.

9. Chairman/Member / Member Secretary. SEIAA for information.

10. Chairman, SEAC/Member Secretary. SEAC. Paribesh Bhawan, As118. Nilakantha Nagar. Unit-VIII, Bhubaneswar for
srikommation.

SIA'ORMIN/A70283/2024 ) Page 2 of 3




11. Guard file for record. Q ? &= i

Annexure |

Additi : onditions
(1) The PP s required to carry out the Annual rate of replenishment study (ARRS) throug

subsequent year and submit the report 1o SEIAA, Odisha,

(1) The validity of EC is for validity of DSR or validity ol lcase period whichever is carlier.

{aii) The Project Proponent (lease holder) shall deposit Rs.2.50.000-, with the respective District Environment Society for
waising 500 plants (minimum @100 trees per Ha) of native species within 2 vears in a suitable location adjoining to quarry.
@v) The PP will implement the EMP with a budgetary altocation as proposced in the ENIP repon during ¢ apphicanon

(v) The Project Proponent shali uploaded'submitted six monthly EC comphiance in the Parivesh Portal of MokF & CC .
Govi of India only within six months (06) from date of issuc of transfer of EC. falling which the EC is liable to revoked.
i) In case, there is a change in the scope of the project, fresh Environment Clearance shall be obtained.

h ORSAC empanel ageney in

Signature Not Verified

Digitally Signe Y : i Murugesan
MemberSecretary EIAA

Date: 13/06/2024—1
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OFFICE OF THE )

JHARAPADA GRAM PANCHAYAT

’ AYPO:  Jaharapada, p§- Govindpur, Dist.: Cuttack
Smt. Ttishree Behera,

Sarpanch, Jahrapada Gram Panchayat . Mob:
7855032622,

Ref No.: 289 b | Date.

30/11/2024

Respected,

Hon’ble Chief Minister, Government_ of Odishé,ﬂﬂj_pv' o
Sub: (RegardingCIosurg Ofsand}SaI’i}_ygf) o Sl
Respected Sir, Pl

B v 5 We_; the undersigned‘villagcrs’ of Badaldlaraméngéf\'fillagé want to bring
- your kind attention that, we are living 100 families near the bank of Devi
Kandala River where there?isnno\embanlmlenjt.::’fhé embankment road which
- has been constructed for our safety consists of a very narrow road. Everyday
- due to continuous passage of 10 wheelers, 12 wheelers, and 16 wheelers Hywa
. camying around 100 trps of sand from the Balada Nainlo sand sairat the said
 road is becoming weak. In past, twice the river breached into the land area
0a ; 8 Weax. . past,. e - s

through the embankment during the fime of flood

lives and properties of the local people necessary steps may be taken to close
(Nainlo) sand sairat.

the Balada




o af g

AL e

Yours Faithfully

N.B.: A copy of this letter is

hereby forwarded to the :
Collector, Cuttack; S.P., /

Cuttack; DDM, Cuttack; SDPO,

Cuttack Sadar; IIC, Govindpur

PS; and all the print and . .

electronic media s for /

information. |

H
i
i
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To

.

1. Deputy Director of Mines, Cuttack, AY/P.O./Dlstrict : Cuttack. Date-15.09.25
2. Collector & District Magistrate, Cuttack, At/P.0./District 1 Cuttack,
3. State Environmental Impact Assessment Authority,

SRF-2/1,Acharya Vihar, Unit ~ IX, OPTCL Colony,

Anand Bazar, Bhoi Nagar, Bhubaneswar, Odisha 751022

RE ILLEGAL MINING
Sir/mam

This is to inform you that illegal sand mining at Balada (Nainlo) Sand Quarry lying at Devi River at Village

Balada under Kantapada Tahasil over an area of Ac. 12.00 or 4.85 Hac is done by M/s. Suryavanshi Earth
Movers. '

That illegal sand mining is causing bank erosion and flood in the village Balada under Kantapada Tahasil which
in turn is effecting the livelihood of residents living in and around the area.

The conditions of Environmental Clearence clearly puts forth that the mining shall be done by manual
method no transportation is to be allowed an any road passing through village habitations. M/s. Suryavanshi
Earth Movers, have flouted clauses and condiaons laid down in the Environmental Clearence is continuing
with the illegal mining outside the Plot no 1366,Khata no-223 on Sudusailo village designated, as well as
* transportation of the sand is done i{sing Opposite village road, which is illegal and arbitracy.

‘M/S. Suryavanshi Earth Movers in utter disregard to the mining plan have been engaging heavy machinery
/ excavator and using mechanized means for loading of the sand into multi axle heavy vehicles using the
village road for transportation of (legally mined sand. The illegal miner i.e. M/s. Suryavanshi Earth Movers
is mining illegally in excess of 22009 cum sand as specified in the EC and outside the designated plot through
during night by using heavy machines and illegally transporting sand through the narrow embankment road )
of the village . M/s. Suryavanshi Earth Movers is mining In excess 7,200 cum sand per month and 86,400
cum sand per year that is way beyond the extraction limit of 22003 cum per year as provided in the
Environmentsl Clearence .

We are poor villagers suffering from air pollution and flood In the village due to illegal sand mining but tll

date no action is taken by the authorities, during monsoon time due to water illegal sand mining do not
happen for two months but immediately as the water recedes the Il ‘egal sand mining again starts.

We request your good office 1o take action with regards 10 our ear ier representation and take immediate
action and stop illegal mining.
\ .

Yours Faithfully
Srmbha Jya f‘-”f’“‘;
SRR Rouased
%’3\\%‘?\\ %&Q&N&\—L
4 2D ™ o
Sam\ﬂ&_? %‘f“'\g .
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Article Number: E08122102411N
Transaction Date: 2025-09-19
Transaction Time: 13:18:09
Booking office: Badamulei B.0

Booking office Pin: 754018
USER ID: 50474485
Service: SP_INLAND
Payment mode: | Cash
Prepaid: 0.00
Tax: 6. 00
Total Amount: 41,00
Weight: 15.0 grams

Sender Name: Mr Soubhagya Patra
tddressee Name:Mr Deputy Directo

r of Mines DOM
belwery Office: JAGATPUR S.0
754021

~ Delivery Office Pincode:
Track on www. indiapost.gov. in or

Dyal 18002666868

e e 220222232322 22938 233332

RPN SR <

| Delivery Office:
| Delivery Office Pincode:
| Track on www. indiapost. gov. in or

3.00 BGs1T:8,00

IO (Actual) gmes
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-
e
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Article Number: E0812210238IN
Transaction Date: 2025-09-19
Transaction Time: 13:13:54
Booking office: Badamulei B.O
Booking office Pin: 754018
USER ID: 50474485
Service: SP_INLAND
Payment mode: Cash
Prepaid: 0. 00
Tax: 6. 00
Total Amount: 41. 00
Weight: 15.0 grams

Sender Name: Mr Soubhagva Patra
Addressee Name:Mr State Environm

 ent Impact Assessment Author ity

SEIAA :
Bhoinagar S. 0

751022
Dial 18002666868
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CUTTACK DIVISION, CUTTACK
Letter No. 878/ Mines, dated 05.03.2025

OFFICE OF THE DEPUTY DIRECTOR OF MINES,

Sender

Mining Officer cum Public Information Officer
Cuttack, Division, Cuttack

Receiver
Sri Jibanananda Patra,
S/o- Ramesh Chandra Patra,
At-Brahamnabati, PO- Badamulei,
PS-Govindpur, Dist— Cuttack,
Odisha, Pin-754018.

Sub-Information sought by Sri Jibanananda Patra under (RTI) Act 2005
‘application dated 18.01.2025, which was received in this office on

22.01.2025.

Sir
In the context of the abov

necessary inforrnation is aval
officer, Cuttack.

e-mentioned letter, you are hereby informed that the
lable with this letter which is enclosed by the mining

This is for your kind information
Yours faithfully

Annexure attached from Ato C
Mining Officer cum Public Information Officer

Cuttack, Division, Cuttack




‘\\

=
= 22

INFORMATION

I. An Agreement signed by Jibanananda Patra on 03.08.2022 to accept Y-
Form is attached herewith as Annexure-A and the copy of the letter sent by
lease holder regarding cancellation of lease agreement which was sent to
Tahasildar Kantapada which is attached herewith as Annexure-B.

l\2-//{1011(1 to Balada Nainlo river bank is towards the North-East.

Mining Officer cum Public Information Officer

Cuttack, Division, Cuttack

CERTIFICATE

Certify that all endeavor have been taken to translate the document from Odia to
English by me and typed in front of me. '

Cuttack

Date: |5 |05 [202>6 DEBASH(S SAMANTARAY

Advocate
E.No-0-4212024
Ph-7978314485

i
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Mining Officer-Cum-P10
Ofo. the Deputy Director of Mines
Cuttack Circte, Cuttack
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S Midtack Cirels Cutlack™™



Tronlaled copy (9

OFFICE OF THE DEPUTY DIRECTOR OF MINES,
CUTTACK DIVISION, CUTTACK

Letter No. 1465/ Mines, dated 16.04.2025

Sender

Mining Officer cum Publjc Information Officer
Cuttack, Division, Cuttack
Receiver
Sri Surendra Kumar Patra,
S/o- Pravakar Patra,
At-Brahamnabati, PO- Badamulei, .
PS-Govindpur, Dist- Cuttack,
Odisha, Pin-754018.

Sub-Information sought by Sri Surendra Kumar Patra under (RTI) Act

2005 application dated 18.01.2025, which was received in this office on
22.01.2025 :

Sir
In the context of the above-mentioned letter, you are hereby informed that the

necessary information is available with this letter which is enclosed by the mining
officer, Cuttack.

This is for your Lird information

Yours: faithfully
Annexure attached from A to C

Mining Officer cum Public Information Ofticer

Cuttack, Division, Cuttack

- — ) —— ...
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INFORMATION

I. Information from 01.11.2024 to" 17.01.2025 is attached herewith as
Annexure-A.

2. Xerox copy of CTO is attached herewith as Annexure-B.

Xerox co.py. of Lease Deed of lease holder is attached as Annexure-C.

4. No permission has been given by the Government for sand mining with the
help of machine.

ad

Mining Officer cum Public Information Officer

Cuttack, Division, Cuttack

CERTIFICATE

Certify that all endeavor have been taken to translate the document from QOdia to
English by me and typed in front of me.

Cuttack DEBASHIS SAMANTARAY

Advocate

_
Date: 1L (057 2004 E.No-0-42/2024
Ph-7978814485
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VAKALATNAMA
IN THE
Nationed Gneen 4! (,(ry]a// - E25

BiSERIST Constitut LA Civil C_Hmlnal—Remsmnal
. ‘ Appettate-Jurisdiction
O+ A No. Of 202 S

Petitioner

Soub/\a%k;q | PcLqu ' " Appellant

. -Versus-

‘/\Q’ X ‘O‘('IS ' -Respondent

Opposite party

Vakalatnama on behalf of ..... S@mbk@%‘f% ...... Ly ﬂ;b"—q ............... Knows all

men be these 'pre;sents that by this Vakalatnama I/We appoint the Advocates Pleaders noted below or any one

randum of appeal or petition DX SaRqQ

of them as my/oilr lawful Advocate or Advocates _for_filing the memo - in the above
. ! s for entering appearance

“matter for appearing and cdnducting and arguing the same for depositing or Withdrawing any money in

connection therewith, for moving the Court in any matter connected therewith for Preparing the Paper Baok iﬁ
the case and for putting in papers, petition etc. on my/our behalf for filing or taking back any documents for
withdrawing suits or appeals or petitions with permission to institute fresh suits, appeals, petition etc. for

signing and filing the petitions of compromise in connection with the said matter ang for ta'king copies of -

paper from the Record and I/We further say that any act done by my/our said Advocate or Advacates or by any
one of them after accepting this Vakalatnama, shall be considered as my/our own true and lawiu] act. -

And I/We further hereby agree and under_take to pay the said Advocate or’Advocales his or their fees as
settled and all others sums that may be necessary to carry out the requisition of the Court and otherwise to
enable the said Advocate or Advocates to conduct the case properly, failing which the said Advocate or Advocates
after notice to me/us will be at liberty to withdraw from the further conduct of the case.

"IN WITENESS WHEREOF l/we sign and executest‘his vakalatnama, on this the ........ / 2—- ............. day of
S d P 2026 F i A o ; i i
' . NAME OF THE ADVOCATE :
\_Aaha, og»/[;u So‘-"“\“?g“ PR
. Dena Saha’ . Do pormomt—
Zomad . gﬂ—\"\Qdo'N:x us2wo. . '
FTradi oo ’

zf'_NO - F//glg/,zozl =

—~




